COURT-I

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY
(Appellate Jurisdiction)

APPEAL No. 322 of 2018 &
IA No. 1549 of 2018 & IA No. 245 of 2019

Dated: 3" April, 2019

Present: Hon’ble Mrs. Justice Manjula Chellur, Chairperson
Hon’ble Mr. S.D.Dubey, Technical Member

In the matter of:

Madamageri Solar Power Project LL.P. & Anr. .... Appellant(s)
Versus

Hubli Electricity Supply Company Limited & Anr. .... Respondent(s)

Counsel for the Appellant(s) ; Mr. Prabhulinga Navadegi, Sr.Adv.

Mr. Shubharanshu Padhi
Mr. P. Kavin Prabhu

Mr. Ashish Yadav

Mr. Gursimran Dhillion

Counsel for the Respondent(s) Mr. Shahbaz Hussain
Mr. Fahad Khan for R-1

ORDER

Learned counsel for the Respondent No.1 seeks two weeks’ more time to file
reply/objection to the application. He may take steps to file the same on or before

22.04.2019 after serving copy on the other side.

List this matter on 15.05.2019. In the meantime, pleadings be completed.

(S.D.Dubey) (Justice Manjula Chellur)

Technical Member Chairperson
Js/kt
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